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THE DENTISTS (AMENDMENT) BILL,
1954

THE MINISTER ror HEALTH (RAJ-
KUMAKI AMRIT KAUR) : Mr. Chairman. I beg
to move:

"That the Bill further to amend the
Dentists Act, 1948, be taken into
consideration."

In putting this motion before this hon. House,
Sir, I would just like to say a few words in
explanation as o why these amendments are
necessary. The Dentists Act of 1948 came into
force with effect from 29th March of that year
involving the then Provinces of India included
in Part A and the areas included in Parts C and
D of the First Schedule of the Constitution.
Since then it was extended also to the newly
created Part C States, i.e., Himachal Pradesh,
Vindhya Pradesh, Bhopal, etc., but Part B
States were not included. Under the present
Bill it is proposed naturally to include them
also.

Now, experience of the working of this Act
has shown that some of its provisions are not
in conformity with the original intention of
Government and moreover a strict application
of the Act has often resulted in hardship to
certa-m persons. Therefore during the last six
years and more a number of suggestions have
been received by my Ministry from the
Governments of Part A States, the Director-
General of Health Services and the Dental
Council of India for amendment of various
provisions of the Act. Therefore it is that I
have brought forward this amending Bill. It is
an absolutely non-controversial measure as is
shown by the lack of amendments. Apart
from two or three I have not received any.
Sir, I move.

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend thf
Dentists Act 1949, be taken into
consideration.
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SHR] RAJENDRA PRATAP SINHA
(Bihar): Mr. Chairman, my esteemed friend
Shri Prafulla Chandra, it appears, has very
bitter experience of the dentists practising in
the princely States, now Part B States and
hence 1 welcome that the operation of this
Act will now be extended to Part B States as
well. 1 think. Sir. that the ladies and
gentlemen residing in Part B States are as
much particular about their teeth as any one of
us residing in any other part of the country.
Now they will have the benefit of the prc-1
citing hands of the Government— which in
this case is very fair and gentle—to save them
from the quacks under whose afflictions my
friend suf fered at one time.

Sir, with the coming into operatioi: 'it
the Dentists Act, many of the den-
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[Shri Rajendra Pratap Sinha.] tists who
wer; debarred Irom practising in Part A States
took up their practice in Part B States and we
cannot possibly do away with all the quacks
unless the operation of the Act is extended
throughout India. Therefore, Sir, I welcome
this amendment to the Dentists Act.

Now, Sir, the other object that is sought to
be achieved by this amendment is to permit
the migrants—the dentists who have migrated
fron Pakistan—to be enrolled on the dentists'
register of India. This is a very useful and
welcome amendment, because 1 shall
presently show to you that we are in great
dearth of good oentists, and if we enroll those
dentists, who were carrying on their practice
in Pakistan, in India now, we shai; increase
the number of practising dentists in this
country.

Sir, this a right occasion also to assess the
working of this Act ever since it came into
operation, as was pointed out by the hon.
Minister, in March 1948. It is just over six
years that this Act has been in operation. The
assessment would also help us to take a
proper view of the amendment? that are
before us.

Sir, this Bill was brought into operation in
pursuance of the recommendations of the
Bhor Committee which reported in 1946, after
a very thorough survey of the profession of
dentistry and dental education in this country.
The Bhor Committee found that the
profession was totally unregulated, and there
existed no legal provisions to regulate it.
Secondly, Sir, the Bhor Committee reported
that the needs of the people were not
adequately looked after, so far as their dental
needs were concerned. The poor people went
absolutely unattended, so far as their dental
health was concerned. Even the State hospital,
Sir, did not employ dentists in adequate
numbers. The Bhor Committee, Sir, had no
proper statistics but they estimated that we
had one dentist for every four lakh population.
Sir, thereafter the dentists register was
compiled in 1952, and we
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find that there are 3,351 dentists on the dental
register, which means, Sir, that we have one
dentist for every one lakh and ten thousand of
our population. Sir in Western countries even
one dentist for every three thousand
population is not considered sufficient, and
they desire that this ratio be- improved
considerably. Now, Sir, if this is the position
in the Western countries, you can imagine
how ineffective our ratio works in India today.
Sir, I find that the Bhor Committee
recommended that we should work on a basis
of one dentist to five thousand population,
because the incidence of dental caries in India
is relatively lower than of European countries.
Sir, working on this basis, we require 75.000
dentists for looking after the dental needs of
our country. Now, these 75,000 dentists will
of course be composed of Dental Surgeons,
Dental Hygienists and Dental Mechanics. As
compared to our requirements of 75,000
dentists we have today, as I have already
pointed out 3,351 dentists. Now, Sir, the
Committee recommended that we should
make arrangements for training at least 2,500
students every year in the different dental
colleges, and if we continue to do so for 30 or
35 years, then we shall be able to meet the
needs of the country. Therefore, Sir, the Bhor
Committee suggested that we should establish
at least 25 dental colleges all over the country,
each capable of admitting and training 100
students every year.

Now, Sir, in 1946, the Bhor Committee
found that there were not adequate facilities
for training Dental Surgeons in the country,
and there were only six institutions at that
time which imparted education in dental
science. One of them is now in Pakis tan, at
Lahore. Even today, Sir, after more than six
years of the operation of the Act, we find that
we have only six institutions, training dentists
in our country. I am not very sure. Sir. about
the capacity and about the number of students
that they can train but I presume, from
whatever infor mation I have, that their
number is negligible, not more than, say, 200
to
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300 students. Sir, we find that no ap-
preciable expansion has taken place in the
six years' time in the matter of providing
dental education in this country.

Now, Sir, what is the position of these
six institutions? Only one of them, Sir, the
Dental College of Lucknow is recognised
by the Central Dental Council to grant
degrees in dental science, the B.D.S.
degrees, and the other three, Sir, the
Bombay CM. College, the Amritsar Dental
College, and the Madras Dental College,
are not yet recognised to grant degrees, but
they are only training students in B.D.S.
course. Of course, there are two other
institutions, one at Bombay and the other at
Calcutta, which had existed even before the
year 1946, which are granting diplomas in
dentistry.

Now, Sir, the question arises as to why
such a state of affairs continues, and why
there has not been, in spite Of the best
wishes and the best intentions of the
Government, any appreciable expansion in
the matter of providing facilities for dental
education in this country. Sir, we have got
to look to the working of the Central Dental
Council which was put up under the aegis
of the Dentists Act of 1948. Now, this
Dental Council is inspired by very noble
ideals, no doubt of raising the quality of
dental education in this country, and the
curriculum prescribed for teaching therein,
to very high standards. They want to raise
these standards to international level.

Now, Sir, the point that is to be ap-
preciated is this. The standards in other
countries like U.S.A., the UK., or in the
European countries, were not achieved
overnight, but they were achieved after years
of experiments and experience. Now, the
Dental Council, Sir, has set up these high
standards and wants this country to achieve
them just overnight. They have fixed very
high standards with regard to the equipment
and appliances that are to be provided in a
dental college before it could be recognised.
Then, Sir, they have pescrib- | ed very high
standards for the em-
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ployment of teachers, professors, deans and
demonstrators in these colleges, and they
have said that only persons who were
possessing the B.D.S. degree should be
employed in dental colleges. Sir, this has
meant a great  injustice to a large number of
licentiates, many of whom are quite capable
of undertaking teaching work.  Even in
England the qualifications set for the ap-
pointment of teachers and  professors do
not specifically say that a person must hold
a University degree. The only
qualification that is prescribed there is
the qualification of registration I do not know
what would have been lost if we had also
prescribed the same qualification as in
England, the qualification of registration
for the appointment of teachers and
professors. I may here point out
to you that there are only 446  dentists
registered in Part A of the Register who
hold recognised qualifications. Now, you
cannot expect that these 446 dentists can run
the entire dental service j of the country and
will staff all the dental colleges that we
want to put up. That is not possible. The
Central Council has granted recognition
only to the Lucknow Dental College and
that is only a conditional recognition. It says:
"You must appoint a professor acceptable
to the Council within two years, and if you
fail to appoint, the recognition ~ will  be
withdrawn." Sir, the Lucknow Dental
College has not yet been able to find one
professor with these qualifications to be
appointed there.  Sir, what is the position?
In our country, only one student, after the
operation of this Act, has been granted the
B.D.S. degree. That was in the year 1953 at
Lucknow out of a batch of two students who
had appeared there. ~ We have not got
enough B.D.Ss. who could be employed
in these dental colleges.

Now, what is the result of prescribing
these high qualifications? We have seen,
Sir, that all sorts of ill-equipped institutions
are springing up. There is lack of finance.
The State Governments cannot provide
adequate finance for maintaining these
institutions on the standards set.
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by the Dental Council. And they

cannot provide for the employment oi foreign
nationals with the recognised qualifications
on payment of high salaries in these

dental colleges. So, these institutions
cannot be recognised. Now, a very
pertinent question arises. =~ How many

studtents—how many of our young men, are
being trained in these colleges at Bombay,
Madra* and Amritsar for B.D.S., which
degree they will not be entitled to get, because
the colleges are not recognised? What is
going to happen to them after they have
completed their course of training? Will
they be permitted to practise?  If so, under
what provisions of the law?  What is going
to happen to hese young men who are
wasting their time and money in
receiving  this training?  WiH the hon.
Minister an assurance to these young men that
they will be allowed to practise after they
have completed their training? If she can,
then what is the point in withholding
recognition from these institutions? I do not
see that the Government expects that in the
very near future these institutions will be
granted recognition.  Otherwise they would
not have brought in amendments to
sections 3(c) and 21(c). The very fact that
these amendments are before this House
proves that the Government consider that
these institutions are not going to be
recognised in the near future. What are the
facts? In the  Central Dental Council
four seats were provided for the heads of
those dental colleges recognised to
grant dental decrees. Now, they have
explained that only one institution is
recognised. Therefore, the head of only one of
the institutions was able to come to the Dental
Council, and the other three seats were filled
up. Thisis explained in the Statement
of  Objects and  Reasons. Now, they
have brought forward an amendment to
section 3(c) in order to enable the Principals
or the Vice-Principals of these
institutions, which are merely giving training
to dental students, to come to the Dental
Council. I cannot see the point in having ins-
titutions which are not recognised by the
Council
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Sir, I would like to quote to you an resting
paragraph, from the presidential speech of one
of the very eminent dentists of this country,
Dr. M. K. Patel. Of course, he holds all the
qualifications which the Council wants
dentists to hold. While delivering his
presidential address at the annual convention
of the Dental Association, he said”

"It is my belief that in the matter of
tackling the problems of dental education
there has been too much of impractical and
abstract thinking and planning, and not
sufficient study of the probable results when
the theories evolved are subjected to the
alembic of actual experience. The allurement
of visualising a chain of dental colleges with
unattainable goals (proposed and planned
only in official reports and speeches) may,
and often do make us feel happy but like
bubbles they burst in the face of stark
realities. In the matter of the dental education
in our country it is not desirable to go faster
than the conditions in our country warrant."

Sir, I would like to make it clear and plain
that I am not against high standards. I am not
against University education. They are quite
good and we must aim at them. My only sub-
mission is that we cannot achieve them all at
once. We must evolve these high standards
gradually and go ahead as we feel our way
up. A very good suggestion was made by
another eminent dentist. Dr. Merchant, the
President-elect of the Association, and 1 do
hope that the hon. Minister wiH give due
consideration to this suggestion which alone I
think will bring the results which we al]
desire. The suggestion has been put
forward—I think it is a very good sug-
gestion—that we should have two types ol
dental colleges in this country —A Grade
Dental Colleges and B Grade Dental Colleger
that the A Grade Dental Colleges should be
entirely financed from the resources of the
Centre. I am told that the Centre is willing to
meet 50 per cent, of the cost ol equipping the
dental colleges of the States provided 50 per
cent, was forth-
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coming from the States. Now that 50 per cent,
of the State money is not forthcoming. So the
Central resources cannot be utilized. Now if
we have only 2 or 3 dental institutions wholly
financed by the Central resources, then the
money that is lying idle with the Centre can
be utilized for promoting dental education in
this country and let us equip these A Grade
colleges with first-class equipment and appli-
ances on the international standards and let
these be the seats for postgraduate dental
studies. They can also serve as a nucleus for
dental research. These institutions will be the
training colleges for the future professors and
teachers and they will be turning out the
dental teachers to man the B Grade
institutions.

Now, the B Grade institutions should be
put up in every State and let there be a four
years' course and let matriculates be entitled
to admission into them. These B Grade
institutions will be meant for giving basic
dental training. The standards here will be
more or less the same as were there a few
years back in this country. Let them give
diplomas instead of degrees. Now as our
resources permit, these B Grade institutions
could be upgraded into A Grade institutions
gradually.

Then I find that although the Council has
fixed the standards or the curriculum for the
training of the dental hygienists. no
institution has yet been put up in this country
for training dental hygienists. The dental
hygienists could not be trained in two years
and matriculates could be trained as dental
hygienists. Under the Five Year Plan money
is being sanctioned to be spent by the Central
Government for mitigating the incidence of
unemployment among the educated classes.
Now if these institutions could be opened for
training these people, it will go a long way to
solve the problem ol unemployment among
the educated classes.

When the dentists were registered after the
operation of this Act, they were registered
in 3 parts—Part A
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contain ng those dentists who had recognized
detailed qualifications and their number in
1952 was reported as 146. Part B of the
register had two sections—Part B permanent,
those dentists who had put in 5 years of
practice before the commencement of the Act
were placed under Part B permanent register,
and their number is 2.444. Part B temporary
section, those dentists were registered who
had put in only 2 years of practice before the
commencement of this Act and their number
is 361. It was provided in the Act that those
placed under Part B temporary could be
placed on the permanent section of the
register provided they underwent a training
for 6 months and passed the examination Mo.
2 prescribed by the Dental Council. These
dentists were required to pass within 5 years
the examination No. 2. Now, we have an
amendment that this time-limit be raised to 10
years So far I understand only 16 or 17
dentists placed in Part B temporary have pass-
ed this examination No. 2. Now in order that
they may go into permanent section they had
to undergo a training and they had to pass the
examination. The Government was to provide
the training facilities for these dentists. Only
2 institutions were provided and both of them
were in Bombay. The number of seats pro-
vided there was 37—seven in one institution
and 30 in the other. Now the dentists found it
very difficult to go to this distant place of
Bombay from all over the country. These
dentists were spread all over the country—
from Assam in the East to the Nilgiris in the
South and Punjab in the North and they all
found it very difficult to go to Bombay to
receive this training for 6 months, and after
all these dentists registered under Part B tem-
porary had put in only 2 years of practice and
their earnings were not such that they could
afford' to leave their principal means of
livelihood and give up their practice to go to a
city like Bombay which is a very expensive
place. So these institutions and examinations
were very unpopular and Uic dentists could
not take the examination 1 hove therefore
submitted an
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[Shri Rajendra Pratap Sinha.] amendment
for the consideration of this House that let us
now waive the provision of examination for
these dentists because they have already put in
5 years of practice after registration and 2
years of practice before registration. They
have put in 7 years of practice in all. Now
their brothers in the permanent B register were
registered at the time when the Act was
enforced while they had put in only ;i years of
practice. Now these gentlemen have put in 7
years' practice. So they should not be required
to undergo another training or examination
and they should be straightaway made
permanent. So if we accept the present
provision of the Bill it will amount to this that
people will have practised for 12 years and
they will still remain in the temporary cadre
and will not be promoted to the permanent
cadre till they pass the examination. This will
be very unfair and the justice of the situation
demands that my amendment which I have
tabled should be accepted: by the hon.
Minister which will be greatly appreciated by
the poor dentists placed under temporary B
Register,

SHRI H. P. SAKSENA (Uttar Pradesh): Mr.
Chairman, I am not very much concerned with
the provisions of the amendment. But I rise
only to make a few general observations. The
mischief, if I may call it, was done, in the year
1948 and this present Bill is only an amending
Bill. I am puzzled and perplexed at the trend
our national activities are taking. Instead of
taking care of the health of the citizens of this
land of ours, we are in search of dentists who
should! take care of our teeth. There was a
time when people at the age of 80 years used
to chew sugarcane, eat gram and make use of
their teeth as expeditiously and as efficiently
as possible. Instead of taking care of the
general health of the people, we are making
piece-meal innovations for their ear, eye, tooth
and all that. And this is very much unpalatable
to me. But I am thankful and I congratulate
the h«n. Minister fer
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Health for her international outlook in
providing in the present amendment for
foreigners to get themselves registered here
and to practise dentistry. I do not know how
far the proviso added here, the rider that it
should not be done for their personal gain,
will work well in actual practice. But the
international outlook, all the same, is to be
praised.

Now, if I may very respectfully put it, this
dentist business is only a patchwork which
will add nothing to the general health of the
citizens of India. I am sure I will be confronted
with the remark that the prospect of average
age of an Indian has risen only recently and
that is all due to the national Government that
we have had for the last seven years. They say
that the prospect of average age has risen from
23 to 30 years. I do not know how far it is
correct, and how much dependence to place on
official statistics. But if the average age has
risen from 23 to 30 years in the prospect of the
average age of an Indian during this period,
then certainly it is a happy sign. But I am sure
it is not because of the dalda that we get in
place of pure ghee, it is not because of the
dentists who come forward to take care of our
teeth, but it is because of our emancipation
from slavery which in itself was a deadening
element in our national life.

I have read in several books that
teeth in the countries of Europe are a
very costly commodity. I have read
that poor young girls used to get all
their teeth extracted by paying a little
fee and selling them to a rich duchess
at the rate of £10 per tooth ....................

PROF. G. RANGA (Andhra): Why?

SHR1 H. P. SAKSENA: In order that
the duchess may wuse them in her set
and the poor woman used to be............ccu..

SHRI GULSHER AHMED (Vindhya
Pradesh): Could the hon. Member give us the
reference to that book?

SHRI H. P. SAKSENA: Well, it is very
difficult for me to give the reference of every
book that I have read in
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my life, for I am sure their number is legion.
MR. CHAIRMAN: Please go on.

SHrl H. P. SAKSENA: Sir, I look
upon this dentistry business as nothing
else than a luxury and therefore, I
would advise the administrators of our
country, in the form of hon. Ministers,
to learn the practice of beginning
things at the right end. Unfortunate
ly, Sir, there is a tendency of begin
ning things at the wrong end now.
Instead of taking care, as 1 have re
peatedly said, of the general health
of tlie people, we are taking care of
the teeth of the people. When
the  hair  begins to grow  grey
very early, they invent the hair-
dye, instead of taking care of the
general health so that the hair may
not turn grey too soon. Sir, this is a
very disappointing sign and measures
should be taken to put a stop to it
After all, we have not yet left off the
practice of aping the West. India is a
tropical country and the majority of
its people are vegetarians. We are
not carnivorous animals like the people
of the West. There they chew raw
flesh or half-boiled flesh and meat and
all that and therefore they need to
take care of their teeth. But here our

teeth are strong and strongly made
by....... (Interruptions.)
SHRIMATI PARVATHI = KRISHNAN

(Madras): By nature?
MR. CHAIRMAN: Order, order.

SHrRI H. P. SAKSENA: Sir, I am very
much amused at these interruptions.

SHrRI GULSHER AHMED: How many
teeth have you now?

MR. CHAIRMAN: Order, order.

SHri H. P. SAKSENA: In order to
demonstrate that I do not believe in false
teeth, I have not put in a denture and I feel all
the better for it. I can do all the work,
including that of talking, without a single
tooth. After all, it is a false thing and I would
advise my young friends on all sides of the
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House to desist from and to forsake
falsehood and take to the virtuous
path.

As I said at the beginning, I am not very
much concerned with the provisions of the
Bill, because it only extends the scope of the
old Act of 1948 to Part B States. But for once
in my life, I must say, I find that the perennial
exception about the State of Jammu and
Kashmir has been removed from this Bill and
I find the Act will be applicable to the State
of Jammu and Kashmir also. Thank you.

SHRI B. GUPTA (West Bengal): Sir, I have
only one or two points to make.

MR. CHAIRMAN: One or two?

SHRI B. GUPTA: Yes, Sir, only one or two.
Ihe hon. Minister spoke briefly on the subject
and has pointed out the inadequacy of the
facilities for dpntal treatment in our country,
even judged by the existing standards of
medical amenities available to the people.

[MR. DEPUTY CHAIRMAN in the Chair.]

As you know, Sir, dental treatment is
mostly confined to the urban areas and that
too in the localities where the middle classes
live. If you go to the industrial areas where the
workers live, you do not find any arrangement
for dental treatment.

If a tooth falls out you must have false
tooth, you cannot help it. And before we lose
the teeth it is better to have them treated. And
for this proper arrangements should be made
even in these industrial areas.

As far as rural areas are concerned, you will
find practically no centre exists in the country.
There are certain hospitals in the small towns
but they are also inaccessible to the villagers
especially to the peasants. Then there are a
few private practitioners there but they are so
very few and far between and whatever
amenities there may be. they are not available
to the rural population. Therefore, we feel,
that
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[Shri B. Gupta.] steps should be taken to
extend thase facilities to the rural areas and
also to the industrial areas where the workers
live. Such facilities, we feel, should be free of
charge. This matter should be given some
kind of precedence in the matter of dealing
with the medical question.

Unfortunately it has not been so and it has
been pointed out that we have got very few
dentists and some of them have not been even
able to run their private practice. The
Government should come into the picture
with a view to sending dentists to the rural
areas and the industrial areas; Government
should train a number of them and the dentists
should also be subsidised so that they could
pay for the equipment. I have come across
cases where, after passing out of the insti-
tutions and colleges, the people are not in a
position to start any practice because of the
paucity of funds. They could not buy the
equipment necessary. Some are bought but
they are bad and they are not at all effective.
In fact, they do sometimes more harm than
good. With that object in view, the dentists
should be trained up and they should be given
subsidy so that they can start private practice
in those areas. Some kind of a panel system
should be, I think, considered so that the
people could get free treatment and, so far as
this thing is concerned, Government should
assume responsibility because the vast bulk of
the people go without such treatment and it is
necessary, | think, to consider also the
proposals for starting mobile units for dental
treatment. I find that in a number of European
countries this method has been resorted to.
They do not have, very often, fixed centres in
very many places; they have fixed centres at
some selected places and they have mobile
units going round the country, treating people
free of charge. I think such equipment is
available and the Government should see
whether that could
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be brought here to enable us to introduce a
system of mobile treatment.

These are all the points that I wan led to
make and I think that they need a little
attention especially after the speech of my
hon. friend here. He is unnecessarily
susceptible about ii: but I think he has got rid
of all his teeth and, therefore, he has no
trouble at all—and one must know how one
feels when he has got an aching tooth. If he
had one such aching tooth, a paining tooth, he
would have realised the necessity of having a
dentist near at hand. 1 suppose he is fortunate
that way, but there are too many people who
have got aching teeth and these teeth require
nursing and treatment so that they can be
cured. Unfortunately, if we go to the hospitals
we would find that at least some dentists have
developed a knack for taking out the tooth
straightaway. That is very bad. In the 1930s
when we were in jail— it was a detention
camp—I found a dentist coming there who
was paid Rs. 5 for taking out a tooth. Accord-
ing to him, every tooth was bad and
something which must be immediately taken
out. One day, I went there along with a friend
of mine. He started looking at the teeth of that
friend of mine and then he started pulling out
a very healthy one. I asked him, "What are
you doing?". The tooth was not coming out
because it was a good one but the dentists said
that it was a bad one. That sort of thing also
takes place in some parts of the country. As
far as I am concerned, I kept miles away from
such dentists because I knew that they would
take away whatever teeth I have.

In England they try to nurse the teeth and
unless absolutely neeessary or essential, they
do not take away the teeth. Care is taken and
full attention is given by" the dentists so that
the teeth may be preserved. They fill up the
cavity or disinfect the place and do that sort
of thing. That is not done very often by some
dentists here and this is a matter
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which calls for attention. Treatment is of

very great importance.
11 AM.

As far as schools and institutions are
concerned, we should have large numbers of
them in the country because it is really very
necessary. The trouble is that we do not give
attention to it. I am not blaming the hon.
Minister because we have inherited certain
things from the past. Take for instance, the
State of West Bengal. One of the ablest
dentists, Dr. R. Ahmad, has left off practice
and has been appointed a Minister for Co-
operatives or something. I do not know what
co-operatives have got to do with dentistry. A
man who could be the principal of a college
or institution is made a Minister for Co-
operatives. That sort of a thing, doing the
wrong thing, must be given up and such
people should be utilised, people with training
and efficiency should be utilised for running
such institutions so that we need not send our
people abroad unless it becomes absolutely
essential. You have got some people, D.D.S.
from U.S.A. and from Britain. The British
market was dull in this field but now it is
looking up a little bit We have got a sufficient
number of people who can undertake training
in this country if we properly run the
institutions and equip them with modern
equipment. This is another matter to which I
would like to draw the attention of the hon.
Minister.

SHRI KISHEN CHAND (Hyderabad) : Mr.
Deputy Chairman, I wholeheartedly welcome
this Bill because I think that quack doctors
and quack dentists are very prevalent in our
country. I fear, Sir, that, as pointed out by the
hon. Member who preceded me, anybody and
everybody just sets up practice, opens a shop
and simply goes on charging three or five
rupees for taking out a good, bad or indiffer-
ent tooth. You know, that defective teeth are
one of the principal causes of weakness of
general health and good teeth are very
essential. For the pre-
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servation and maintenance of good teeth, a
good dental service is equally essential. An
hon. Member has pointed out that we are
vegetarians and that we do not require a
dental service. In my humble opinion it is a
very wrong notion. I think that the neglect of
teeth has been the principal cause of general
weakness and generally defective health and
if we want a bigger longevity, it is very
essential to have a good dental service.

While welcoming this Bill, I have sent in
one amendment because, in my opinion, there
is a hardship on a particular class of people
who are practising dentistry at present. By
sending in this amendment, I do not, for one
moment, try to encourage quack dentists and I
would very much welcome that more stringent
rules and qualifications are prescribed for
persons who are going to qualify as dentists
and practise as dentists. But I find in this
Bill—in the original Act—that any person
who was practising dentistry before this Act
came in, was either taken on the permanent
list or on the temporary list according as he
had practised dentistry for a period of five
years or two years. Those who had two years
were made temporary dentists and those who
had had five years were made permanent
dentists and those who were taken as
temporary dentists were expected to pass an
examination in a period of five years. The
hon. Member on my side who preceded me
has pointed out that facilities for training are
very inadequate and, therefore, I have sent in
a simple amendment to the effect that any
person who has put in two years before
registration and five years after registration—
that is, those persons registered before the Act
came into forces—in view of the fact that they
have put in a practice of seven years, may be
made permanent but for future entrants I
would request the hon. Health Minister to be
very careful and very stringent. Only highly
qualified dentists should be allowed to
practise dentistry because it is a very
important  science
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[Shri Kishen Chand.] and an important
branch of medical science. Therefore
supporting my amendment, I welcome
this  Bill.
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RAIKUMARI AMRIT KAUR: Mr. Deputy
Chairman, I have listened with great interest
to all that has been said in regard to this
amending Bill. Much has been said that does
not pertain to the Bill at all, but I am glad that
it has been said for this reason that I feel that
the Members are interested in the care of
teeth. Many suggestions have been thrown out
to me. I may tell the Members that I am not
unaware of anything that has been said, and I
may say that for the last several years I have
been trying to emphasise the need for an
expansion of dental services in all the States. I
have suggested to them to have mobile vans. I
have suggested to them to have compulsory
examination of the teeth of children,
especially for the school-going ages. I have
tried to do a very great deal in the matter of
health education, about the hygiene of the
mouth, because a great deal of dental trouble
could be avoided if our mothers knew how to
train their children and tell them how to look
after their mouths, but the ignorance in this
country is very great. Now the Dental Act
itself was brought on the statute book of India
in order to avoid quackery because a great
deal of quackery exists and, as an hon.
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Member has said, Uptill now only extraction
of teeth is supposed to be the cure or remedy
for tooth ache or for any trouble connected
with the teeth. Dentistry must be of the same
high standard as every limb of modern
medicine should be. Dentistry is highly
important limb of the medical profession and
therefore the standards for it have got to be
just as high as those prescribed for doctors. If
I abolish the licentiate course and ask for all
medical practitioners to be graduates of
medicine, surely I must also have a similar
standard for dentists. I may say too that I will
not cease to go on emphasising all the
suggestions which are valuable and which the
Members have thrown out to me, and I would
like to say that, while acknowledging with
regret the very great lack of dental aid and
relief for the masses, a certain amount, of
progress has been made in the last six years.
When 1 took office practically nothing was
existing. Now we have six dental colleges in
our country. Four of these are recognised and
two, I think, will very shortly be recognised. I
have no doubt that they will come up to
standard and all the students that are being
given training there will be able to practise
and practise well as they should. Moreover,
one of the first things that is going to come up
in the All India Medical Institute, which is to
be the institute for post-graduate studies for
the medical profession in our country so that
not only a few should go abroad but many
more should get their post-graduate training in
our own country, in our own background, one
of the first things that is going to come up in
the All India Medical Institute is a dental
college. So I feel that we have taken a step
forward. I brought this amending Bill forward
in order to remove, as | said, some of the
existing hardships. Some of the Members
have spoken of these hardships and when we
come to the stage of amendments I am
accepting the amend-
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ment which seeks to lessen the hardship on
those who might be subjected to hardship by
the amending Bill in its present form. Thank
you, Sir.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the
Dentists Act, 1948, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now
take up clause by clause consideration of the
Bill. There are no amendments to clauses 2 to
8.

Clauses 2 to 8 were added to the Bill

MR. DEPUTY CHAIRMAN: Clause 9—
there are two amendments.

SHRI KISHEN CHAND: Sir, I do not move
my amendment (No. 2).

SHRI RAJENDRA PRATAP SINHA: Sir, I
do not move my amendment (No. 3), but I
move my amendment (No. 7).  Sir, I move:

"That at page 3, for lines 37 and 38, the
following be substituted, namely:

(a) for the words 'within a period of five
years after that date he passes an examination
which satisfies the requirements of the
Council' the words 'for a period of five years
from the date of his temporary registration he
has been engaged in practice as a dentist' shall
be substituted."

MR. DEPUTY CHAIRMAN: The clause
and the amendment are open for discussion.

SHRI RAJENDRA PRATAP
SINHA: Sir, if my amendment. (No. 7) is
being accepted, then I have nothing to say.

RAJKUMART AMRIT KAUR: I accept the
amendment.
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MRr. DEPUTY CHAIRMAN: Yes, it is
being accepted. So I will put the amendment
first.

The question is:

"That at page 3, for lines 37 and 38, the
following be substituted, namely:

(a) for the words 'within a period of five
years after the date he passes an examination
which satisfies the requirements of the Coun-
cil' the words 'for a period of five years from
the date of his temporary- registration he has
ben engaged in practice as a dentist' shall be
substituted."

The motion was adopted.
Mr. DEPUTY CHAIRMAN:

amendment is accepted. The question
is:

The

"That clause 9, as amended, stand part of
the Bill." The motion was adopted.

Clause 9, as amended, was added to the
Bill.

MR. DEPUTY CHAIRMAN: Now we go
to clause 10.

SHRI KISHEN CHAND: Sir, I am not
moving my amendment (No.
4).

SHRI RAJENDRA PRATAP SINHA: Sir, I
do not move my amendment (No. 5) but I

want to move my other amendment (No. 6).
Sir, I move:

"That at page 4, for lines 13 to 15, the
following be substituted namely:

'(b) in the second proviso, the words 'within a
period of Ave years' shall be deleted."

MR. DEPUTY CHAIRMAN: The clause
and the amendment are open for discussion.

SHRI RAJENDRA PRATAP SINHA: Sir,
this amendment which I have tabled concerns
section 34 of the Act. Now, under that section
thereis a proviso which says that
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"provided further that a person registered in
Part B of the register shall be entitled to be
registered in Part A thereof, if within a period
of five years he passes an examination
recognised for the purpose by the Council."
Sir, it has been provided that dentists
registered in Part B can be promoted to Part A
of the Register provided they took the
examinations Nos. 1 and 2 and it is further
provided that they must take this examination
within five years of their registration. Sir, I
appreciate the point that we must have a time
limit within which the dentists should take the
examinations to go in Part A if they so
desired. But if they do not take the examina-
tions they will continue to be on the
permanent Part B and they will be entitled to
practise, but under the Act they will not be
entitled to hold any post in any institution
which is wholly or partly financed by the
State. Sir, I have no quarrel with this
provision. I am also for improving the
standard of the dentists and for improving
their qualifications. If they take the recognised
examinations and are promoted to Part A,
nothing like that. What my

amendment says is, let there be no time limit
fixed for them to take the examinations. Of
course there is a good deal of weight in the
argument that the States must know how
many dentists want to take the examinations
to enable the States to make the necessary
arrangements and that it

will facilitate the administration of the Act, so
to say, if a time limit is fixed. I appreciate the
weight of this argument but, Sir. I would like
to submit that proper arrangements must be
made in all the States so that the dentists in
Part B Register may take the examinations in
their own States. It is not proper that we have
only one or two institutions in big cities like
Bombay, Calcutta or Madras. Today we have
got only one town that is Bombay and we are
making all the dentists from all over India to
travel to that place, stay there for six months
and give up their practice during that period.
That is a great hardship on them. The hon.
Minister has been good enough to accept
one of my amend-
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[Shri Rajendra Pratap Sinha.] ments. If
arrangements are going to be made in all the
State capitals, then I would not press this
amendment of mine. I hope the hon. Minister
will be able to persuade the State Govern-
ments to arrange for training facilities in all
the medical colleges, so that these dentists
may take their examinations in their own
States and they may not have to travel long
distances and stay in a new place, disturbing
their own practice. This is the only
submission I want to make.

RAIKUMARI AMRIT KAUR: Sir, I am
afraid I am unable to accept this amendment.
You will notice that under the present Act a
person registered in Part B is eligible for
transfer to Part A on passing an examination
prescribed by the Dental Council within a
period of five years. Now, the amending Bill
has raised this period from five years to ten
years because of lack of facilities for conduct-
ing examinations. If I were to accept the
amendment proffered by the hon. Member
which seeks to extend the period for passing
the examination indefinitely, it will be a great
hardship for the State Governments because
they will have to continue to provide the
necessary training facilities and hold
examinations so long as there are persons
registered in Part B, whereas my idea is to get
as many as possible registered in Part B to go
on to Part A by giving them the incentive of
this examination. This limit of five years, now
intended to be raised to ten, has been laid
down to avoid the necessity of making more
or less permanent arrangements by the States
and I have no doubt that during this period we
shall be able to give them greater facilities for
the examinations. Therefore, I do hope that
the hon. Member will withdraw his
amendment.

SHRI RAJENDRA PRATAP SINHA: Sir, I
would like to withdraw my amendment (No.
6).

The amendment*
withdrawn.

was, by leave,

*For text of amendment vide col. 921
supra.
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MR. DEPUTY CHAIRMAN: The question
is:
"That clause 10 stand part of the
Bill."
The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 to 17 were added to the Bill.

Clause 1 was added to the Bill.

MRr. DEPUTY CHAIRMAN: Now, the
Enacting Formula. There is an official
amendment.

RAJKUMARI: AMRIT KAUR: Sir, I move:

"That at page 1, line 1, for the words 'our
Republic' the words 'the Republic of India' be
substituted."

MRr. DEPUTY CHAIRMAN:
question is:

The

"That at page 1, line 1, for the words 'our
Republic' the words 'the Republic of India' be
substituted."

The motion was adopted.

Mr. DEPUTY CHAIRMAN:
amendment is accepted. The question is;

The

"That the Enacting Formula, as amended,
stand part of the Bill."

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.

RAIKUMARI AMRIT KAUR: Sir, I beg to
move:

"That the Bill, as amended, be passed."

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill, as amended, be passed." The
motion was adopted.



